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The Depae, MillIlIter III tile Depart- three:year. from the date of 

meat of Social Security (Shrtmati mencement of construction. 
ChandraakJlluo): (a) Not known. No. 
lurvey has been made. (c) Does not arise. 

c.om .. 

(b) Yes, Sir. 

(c) Some of the importan t scheme3 
are colonisation and construction of 
houses, distribution of land and agri-
cultural implement. and supply of 
milch cows, she-buffliloes, sheep and 
goats; opening 0: balwaciis and sans-

'kar Kendraa; startin~ Of training 
centres and ' villag" industries and 

:grants to voluntary organisations en-
pged in welfare-work among the 
nomadic commurutie •. 

'I&alpur-lqclalpur Natlonl Rla'hway 

J Shri Bade: 
511. '\. Sbrl Yampa! Slap: 

WlIl the Minister of Transport be 
'pleased to state: . 

(a) whether It Is a 'lact that the 
'National Highway going from Raipur 
to JlIoIdalpur and 'lriSS3 was to be 

,completed in 1982; 

(b) whether it is also a fact that 
the work of constructing the Faid 
hllbway Ia Itlll in progress; and 

(c) If 10, the cause 01 de:,,:v? 

The Min'ster of Transport (Sbrl 
AaJ ......... ): Ca) No. The road ex· 
ists and Is carrying traffic. Some works 
Of improvement of the road surfaCe and 
,,~ rJl brid.Pa are in hand. 

(b) The workl are ,till in progr_. 
'WldeniDI of the formation and black-
topping of 171 miles have already been 
completed, and the work on the re-

'maininI 28 miles is In progress. Works 
reIatIuc to the conllrut'tlon of brldgel 
'OYel' Naranct, Nandan"t'ano. BeUari 
and Bhumka Nailu bave 81reacly been 
aetioIIed The construction of these 

'brtd ... will be 'JDdertaken shortly and 
they are likely to be completed In 

Stamp Dut,. 

, 511. Shri Rem Raj: Wi!: the Minis-
ter of ww be pleased to state which 
of the State Governments have ulti-
mately agreed to do away with the 
Stamp Duty on the enrolment of Ad-
\lOcates under the Ad"ocates Act~ 

The Depaty Miull!ter Ia tbe I\l1ni1!-
try of La .. (8hrl 18pllatha Rao): The 
present position is that the Govern-
ment of Assam hss, by legislation, 
abolished the stamp duty on entry as 
an advocate. The Governments of 
West Bengal and Orissll hav .. taken 
the view that no stamp duty is pay· 
able from 1st December. 1961. th~ 
date on which Chapter III of the Ad· 
vocate. Act, 1961 came into force. The 
'Governments ~of Maharashtra !lnd 
Gujarat have decided not to levy any 
such duty. The Government of MY'Me 
has redWled the duty to Rs. ~50. The 
Governments of Andhra Pradesh, 
Madras and Blbar have agreed to un-
dertake legislation to reduce the duty, 

Boll Couervatlon 

5'11. BhrI Rem Raj: Will the Minis-
ter of .... 1ID4 Aa'rlcaltan be pleas-
ed to .tate: 

(a) the various catellorieb of schemes 
for soil conservation undertaken dur-
InC 1983·M in the SutleJ Beas Catch-
ment areas with the names of lhe 
schemes and the Stat!!s In which they 
have been undertaken; IIDd 

(b) the amount allocated durillK 
1983-M for the purpose and the amount 
utilised during the same period in 
dllrerent States? 

'DIe DeIIIIi, IIlallter In the Minls-
b7 vi I'OIIIl .. Acrlnltaaoe (SIlI'I 
Sbabuwu .... ): (a) and (b). 
A statement Il10wIDa the re-
quired information II laid on the 
Table Of the Howle. [PIIIee'd '" IA-
U"', See No. LT-II27IH]. 




